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notice on all theiresppnden 1'
tion 'and annexures thereto,

réply at least a weék befor

_ - | ! |

Mr.Das submits that the re ponden; aLthorltlis hadl

1
A.13, UnltuB,‘ypenA/IIIﬂ

the authorities Have c‘

by order dt.28.10. 9?. Subse uentlv, amcplll-
|

‘penal rent for occupatlon of| the sam% and he is bemno ev1ctbd
from the said quarter, He further subml s that be® re the

cancellation of the quarter,

|
|
be has Aot been allottedaany |
|
alternative quarteﬁ although he is prep red to move t? othe# J
quarters in which/is entitled to. | | i L
! :
jo! tltloner, we dlrect

that . th o) tltlonpr Shalh apply

Hearlnc the 1d.cownsdl for IHe
by way of an interim: measure,
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for allotment of the quarter befo
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re the Chairm,n,Quarter -

Committee in terms of the;letter ﬁf the Divisional: Railway
|

Manager dt.22.’3.,96—Annexu:}:e-A. 3t
direct that till he is'aliotted at

the petition. We further
1 allternative quairter or

till further orders from 1his 8ourt, (whichever is earlier,

the impugned order regarding reco{Le;y of penal rent and

eviction shall remain stayed.

Plain.copy of this order &
ld.counsel for the petitié-)ner for!
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respondents. |
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(M, S.Mukherjee) !
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